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Service Conditions of Employees or 
Cb.lDdigarh Administration 

5372. SHRIMATI NIRLEP KAUR : Will 
the MInister of HOME AFFAIRS be pleased 
to state: 

(a) whether it i. a fact that Chandigarh 
Administration ha~e not framed any Rules 
regarding the conditions of service of its 
employees. viz, seniority probation and 
confirmation ; and 

(b) if 10, the reasons therefor 7 

THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFPAIRS : (SHRI 
VIDYA CHARAN SHUKLA) (a) Yes; Sir. 

(b) Tbe bulk of tbe staff in the Admi. 
nistration has boen takon 0:1 deputation 
from Punjab, H!ryana anj Himlchal Pra. 
desh. Honce, the n:~essity of fra,nin8 rule. 
reaardin8 their seniority etc. does not arise. 
Departments like-- Printinl and Station cry 
and BaPneerinl "bi:h hav~ their ''''''0 cld· 
r .. follow the rules of old P"oja;'. 
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5373. SHRIMATI NIRLEP KAUR: 
Will the Minister of HOME AFFAIRS be 
pleased to sta te : 

(a) whetber it is a fact that the time of 
the auction conducted by th! Eltlte Office. 
Chandigarh for the 15th April, 1958 beina 
inconsistent with that published through the 
press had been corrected through a Notic. 
of the 5th March, 1968 with an obvious 
margin "f more than 30 day. ; and 

(b) if so, whether the notice of the 20th 
March, 1968 was a concocted document and 
faisely made a ground for setting aside the 
sale proceedings of the 15th April, 1968 with 
the motive to do under favour to the high-
est bidder at the cost of the interests of 
both the Government and the affected 
person 7 

THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) No. Sir. 
The inconsistency in time exi'ted in the 
proclamation pasted outside ColiccLor'lh ... 
Office on 29·2·68 and the one sent to the 
press on 5·3·68. In fhe former the tim- of 
auction mentioned was 10 A.M ... hile in .he 
latter it wao 3 P.M. To remove the incon ... 
stency a fresh notice was issued on 
20-3·1968 which did not leave the margin 
of 30 days contemplated in Section 81 of 
the Punjab Land Revenue ACI,1887. 

(b) It is incorrect that the notice dated 
2()'3·1968 was a concocted document iuued 
to create the ground for settina aside the 
sale and Ibeecb) benefitting the hillhell 
bidder. 
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